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IN THE CENT RAIJ PD NISTRATI VE 1' RI BUN N. 
CUTT?CIc BENCH;CUTK, 

ORIGIAJ AiLIAL'ION NO. 584 of 1995. 

Cuttack this t 	L&L day Of October, 1993, 

RAJ• IHAN SAHOO. 	 ... 	 )PPLICANT. 

VRS. 

UNION OF INDIA & OTHER.. 	•••. 

( EtR I S.RUTIL)N ) 

1. 	Wk'ether it ae referred tothe reporters or not? 

3. 	whet he r it be Cl tC ul ated t o all the B nc I s of the 

Central. ki.ninistrative Tribunal or no 

A 	 L - 
(orzrH so 	

, VICE-cHAIRM? I 'j 'J 	 1,3ER(J uIcI ) 



CENTRMj .ZDVZ  iIrR?IVE TI.BNAL 
CUTTAh 3ENJ-i :CUTi'PK. 

ORIGINAL pppLL. ATION NO. 58 4 OF 1995. 

Cutt3ck th!> the f4&L-'  day of Ctcber, l9?8•  

CORAM; 

THE HONOURA3LE 4R. SOr'NATJ SON, \/lCE-CFIAIRM 

ND 

THE HON OURA.3LE MR. G. NARASI MHAM, 1M3ER(JUDIcI ALE) 

Raj mohan Sah oo, aged about 29 ye ar s, 

Son of KshetrarnOhafl Saho,, resident of 

atha Sahi,TUlasipur,P0.CuttaCk3, 

p S. Bidansi, Cty/Dist.Cuttck. 	 .... AP,1PLICIT. 

By legal p ractitionc r ; Ws. R. 3. Ihapatra, N. J.Singh, 
J.K.Nayak,S1 Satkar, Miss.BRath, 

AdVccates. 

-ye rsus- 

Union of India represented through 
its Secretary,GOVeEflhieflt of India, 
rnistry of Information & Bro1casting, 
3astri Bh,an,w DeLhi. 

Director neral,DoOtd.arshan, 
Mandi Hou,D00rdarsan I3hawan, 
New Delhi. 

Director,DoQdarshafl Kendra, 
3huoane iar,PO. 3hubaneS/ar-5, 
Qist.Khurda, Orissa. 	 RESPONDENTS. 

BY legal practitioner;- Mr. U.3.Mohapatra, 

Mditional Standing counsel(Centrai) 
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R.G. NARAI 

Applicant rendered service on casual oasis 

as Lighting Assistant under Respondent No.3 from 1985 to 

1991 on the oasis of contrt executed oetween him and 

Respaideflt No. 3 vide 2nnexure-2 series. He and many other 

Casual Artists urer the Respondents filed Original 

Appi.iCaticn No.441/1992 before this Tribunal for regularisation. 

This Original Application along.iith O...Nos.362/92 and 

56 2/92 filed by similar casual workers were disposed of 

on 16.11.1993 with a direction to the ReSporents to 

preparE a seniority list Kendriy&ise and appoint the 

incumbents basing (x their seniority as and when vacancy 

arises in future. 

2. 	 In this Original ?çplication, the main relief 

sought is for regular appointrrent in the available vancy. 

3 	 eSpofl3.rlts do riot diute the period of 

service rendered by the aip1icant on casual Oasis.Accorr1irig 

to them, as per the 	niority list prepared, p1icant's 

position is at Sl.No.1. He could not be regularised due 

to n 1avai1aoility of vacancy.Thoujh vacancies occurred 

due to prc)motiOfl of three Lighting ASistants, the vacancies 

have been abolished as per the GOrnr1.ent Ins-ri..Ction. 

espoents assured that as and when vacancies cccur,the 

applic-ant's case for regularisation as Lighting Apsistarit 

will be considered.No rejoin9.e.c has been filed challenging 

the stand of the Respondents as to non-availaility of 

vacancies.I-ience it is clear that there is no vary availa;)le 
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in the post of Lighting Assistant to Consider the c a se 

of the 1pp1icant for regularisat ion. 

4 • 	 In view OE the a s s uranc e Of Re Sp oae nt s, 
in their counter that the appLict 	ing at the t op 

of the seniority list , he is eligiole for regLlarisatjon 

as Lighting Assistt • Ipplicant should not entertain 

any apprehension though in ft, he has not been in casual 

duty since 1995. The apLlicatjon is dispod of acordigiy•  
No Costs. 

VICE-C HAIN 	
ME fER(JUDII) 


